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Hr. fefreafcet: Please allow me to 
repiy.

This point has Just been raised with
out  any  notice,  without  anything 
Should they not at least give time to 
the Speaker  They do not give any 
notice, but simply get up and say that 
as the Ministers are permitted to lay 
papers on the Table of the House, they 
should also be permitted to lay papers 
on the Table  This has not been  the 
practice till now  A new practice is tP 
be evolved  now  Therefore,  should 
they not give time to tbe Speaker to 
think about it, whether it is proper or 
not  We cannot simply make a new 
rule all of a sudden  Let me ftli* 
about it

The Minister of Law (8hrl ovinda 
Ncbib) rose

Mr. Speaker: No, no I will call him, 
it I have any doubt

Salar Jung Museum (AaoHSMarr) 
Rules, 1967

The Minister of State in the JflaMiy 
of Education (Shri Bhagwat Jha And):
I beg to lay on tbe Table  a copy of 
the Salar Jung Museum (Amendment) 
Rules, 1967, published in Notification 
No. SH. 97 in aette  of  India 
dated the 17th June, 1967, under sub
section (S) of section 7 of the s«»»r 
Jung Museum Act. 1961.  [Placed In 
Ltbntry, See No. LT-96/67].

Noavsc*noMB man All Inma 
Ssnicb Act

Thfc Mbdster of State 1b the Ministry 

«l Boose Atialifc  (Shri VUn than* 
Shnkla): I beg to lay on the Table a 
copy each ot tbe following Notifications 
under sub-eection (1) ot Kctioh I of 
the All tnl* Services Act, liJl:

(i) The iadtt*  ftilmBillldINt 
aerrice (Probation) fltooad
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